CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR: 3ENCH
CIRCUIT COURT SITTING AT INDORE

Original Application No. 795 of 2004
Indore# this the 16th day of August# 2005

Hon"ble Shri M.P. Singh# Vice Chairman
Hon"ble Shri Madan Mohan# Judicial Member

Madanlal Jadav# S/o. Shri Jahagirdar#

date of birth - 8.6.1952# R/o. 54-M.P.

Housing Board Colony, Badwani#

District - Kharegone# 451 551. .- Applicant

(By Advocate - None)

Versus

1. Union of India# through
Secretary, Ministry of Communication,
Department of Posts# New Delhi.

2. Chief Post Master General,
Indore Region, Indore (MP).

3. Senior Superintendent of Post Office,
Khandwa Division, Khandwa (MP). .- Respondents

(By Advocate - Shri K_.N. Pethia)

ORD ER (Oral)

By M.P. Singh, Vice Chairman -

Since it is a case of 2004# we proceed to dispose of
this Original Application by invoking the provisions of
Rule 15 of CAT (Procedure) Rules# 1987. Heard the learned

counsel for the respondents.

2. At the outset the learned counsel for the respondents
has submitted that this Original Application has become
infructuous as the applicant has died on 19th February#
2005. Ha has also submitted a copy of the death certificate
and the same is taken on record. From the death certificat
we TFfind that the applicant has died on 19th February, 2005.
More than 3 months have passed and no application has been

moved by the learned counsel for the applicant for

substitution of the legal heirs in this case. Hence# the



r*

Original Application stands abated. However# the legal
representatives of the applicant will be at liberty to

approach the Tribunal if he still feels aggrieved and so

advised. N
(Madan Mohan) (M.P. Singh)
Judicial Mentoer Vice Chairman
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